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Cuttack, this the 26th day of Ju4r, 2004 

C ORAL'4 
HON' BLE -1R1 E3.N. SQl, VICECHAIRMAN 

& 
H ON' BLE SHRI 11 R .M OHANtIY, N EMBER (j) 

IN O.A. NO. 750/2002 

.3mt, Swarnaprava 3ahoo, aged about 43 years, .ife of Shri 
Pratap Kishor Sahoo, resident of Plot No. N/ 211, IRC 
Vi ilage, At/P. 0. Nayapalli, Bhuhaneshwar7 51 YL 5, Di St-
Khurda, 3tate-Origsa. 

Ap: Licant 

B'r the Advocate C 	 Mr K C 	o, 
R 	tinoh , Behera 

I 	Ur.cu o .E?J: 	:oji, cse.nted throuh the Se: :etary to 
Government of India, Ministry/Depirtrnent f Science 
nd Technolociy, Technolocy Bhawari, New Mer:i1i Road, 

New Delhi- 110016, 
The Surveyor General of India, Survey of ndia Hathi 
harkala Estate, Dehra Din- 248001, Siate-U tranchal, 
The Iditioriat Surveyor General, Eastern one, Survey 
of India, 13, Wocd Strco, Kol.kaLa, 70001 
The Director, South Eastern Circle, Sir•Ej of India 2nd 
Floor, Survey Bhawan, P.. 0. -Revional Ree:.ch Laboratory, 

h Obaneshwar-. 75101 3, Di ;t-Kh rdi, St te- Or 
t. The Officein_charre, 1,To.11 Drawino Offic'. So ith Eastern 

Circle, Srve1' of India, 4th Floor, Sir 	BhanO.- 
Re i onal Research Laborator , Bh ibanesh 	-75101 3 

.......F3oon(3Cnt(s) 

the Advocate ( s) 	,, , , 	Nr. A,K,Eos. 

N O.A. NO. 643/2002 

Shri. Dinabandhu Prusty,r iqed aoc.it  '16 1 ears, son of Shri 
Subal Prusty, resident of Qrs. No. Type II/', Survey 
of India Residential Colony, Naapall, P.O. teglonal 
Research Laboratory, Bhuhane swar- /51013, Dir -Khirda, 
State-Orissa. 

0•0• &plicant 
By the Advocate(s) 	...... 	K,C.Kanungo,,Behera, 

R.N.Sinh, S.'d.ohipatra, 
B.Das. I i: S ,  

1 	Union of Indt, r:rcsented through the Sc. retarof 
Govt. of India, jii ni stry/Departent of Sd . nce and 
Technolony, Technol.oiy 13hawan, New Mehraol Road, N.Dcthi-110016. 

2. The Surveyor General of India, Survey of India Hathi- 
ba.rkala Sstate, Dehra JJ10-249001 (Uttaranc a1) 

3 	The Adciitionl Sirreyor General, E 	2'e, Survey 
o:l: 
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4 • The Diroc or, Sokth Js LCLn Cli:c 1. ., J :vn 	I Ir-ii., 
2nd Floor, 3irvey TThaw n, P. O ReL ori 1. R learch 
Laborator/, BIi'iarie ,ir:-7 5101 3, Ui tric t.-,i i 
ftit..- Orissa.  
Th 0fflcer_incharcE', No.10 Drawinc Offi. , South 
Fa 3tern Citc Ic, 3'itve / of: India, 1 3t Fl OC-. 51rVeY 
3hawkn, p.0.  Reqionl Re srch L,abora tory; 3h ian'_shwr-
751013, District:-Kh'Jrd, ;t4tc- On. ssa. 
The Of fice*in.Charqe, \Io.11 Drawinc/ Offica South 

.sLorn Circle, survey of India, ith F100. Surey 
i3hawan, P4 0. Rqi onal Re search La}oratonI Bh.tbane sT' 

751013, Djstrict.Khurda, State.Onis3a. 

By the Advocate 	 Mr. A,K.Bosc. 
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0 R D E R 

SHRI 3.N.SGt4, VICE..CHAIR1AN 

The issue raised and the law point i olved being common 

in both the 0.A, s, namely, O.A. 643/02 and r50/02, we are 

dealing with both the matters by this cannc. older. For the 

sake of convenience we will discdss the mat 'r in O.A. No. 

750/02. 

The Appiicants in this 0.A, have 	sailed the order 

dated 23.08.01 issued by Respondent No,2(Aexure-4) denyinc 

the benefits of A.C,P. Scheme to them who 	DivisionII, 

Grade-Il employees of Survey of India. They are also arieved 

that Respondent No.1 to whom the;/ s.ibmitted reoresentations 

had not disposed these of, even thoih more than 10 months 

time has elapsed since then. 

The Applicants were recriited as 	r.T.'B',Dra - htsmen 

in Survey of India, one in 15 November 197B and the other in 

14 September 1979 and by pasinq trade te3t;i for Drauciht.nen 

qualified for higher grades of pay scale. Tjeir qrie'ciance is 

that inspite of having rendered more than 2j years of recular 

service they could not avail of any reg ila promotion. The 

5th Central Pay Commission in it:3 report h made certain 

H 	 reconbmendations to mitigate the hardship fed by Central 

Government employees who stagnate without r ilar promotion 

for long years. Accordingly, the Government of India had 

intruced Assured Career Prociression chei.(in short ACP 

Scheme) by virtue of wtich empLoyees re . ure1 two pay 

j their service career t the next hiaher 



scale of pay first one after 12 
yeaLS arid the s 

after 24 years of service. As the hefleit of 
	said th  

scheme has not bfl made avai.La) 	
to  

	

therefore appr(:)ached the Tribunal 	
th a prayer to 

the order at AnneX' and to direct the Res
2  ;4dent5 to 

extend 
the benefit of A.C.2. Scheme w.e.. 90.99 

for both the 
4. We have heard the W. Couns 1   

parties and have perused the records placed bef 
)1C US. 

	

5• During the cirSe of rgurflent# the 
i1 	andIng 

ing M.A. 	
).o65/03 

Counsel for the 
ReSPOfldt3 by fil 	

No.  

have submitted that the cpeteflt authority h1l1dY 
an 1cordthglY 

appred the benefits of the A.C.P. scheme 

the said scheme has been extended for all Div iOn-Il, 

	

Grade-It and DiviSi0fl emplOYe 	
of Survey o India. By 

	

filing a cOpY of order of Survey of iia dat 
	28.10.03  

(AnnCXUre4) 
it has hefl di5ClO3 	that the 

Grade-I' emplOiCCS whO hae cpiCt 	
atlea3 2 years 

service at 	
3°n11' Grade-I' 	the pay sçlC of Rs. 

4500r000/503000 	 Div-I in 
:tjll be eliOihiC to be 	5ider 	for 

first financial 
upgradatbon in thehierarchy. o  

the pay scale of Rs. 5000_3000/50_9000 f theY have not 

teen praot in the pay scale of RS. oo0_0/55000s 

imilarY, Div.' 
emplOYCC i 

8000/S500*9000 w10 havetl 

togetnbr in Div 

to be consid 	
for 

j 	h errcby t 
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scale of [is. 6500-10500 and As.isLant 3tc S Officer in 

the pay scai.e of Rs. 500-9000 if they hi, e not been 

prxnoted to thEspost They have also be given the 

benefit of FR22(1(A) (1)) in terms of the f.C.P. Schemc. 

The Ld. Counsel for the aopiicants have hrnitted before 

us that the A.C.P. Scheme granted by Surr of India 

vide its letter dated 2.10.03 though on.1rOviSiOflal 

basis, is accèptable to the Applicants. .th the 

acceptance of the A.C.P. Scheme as offerd to the 

applicants, nothing surviVes in this 0.? for further 

adjudication as full relief has been mad,,,, available 

to the applicants. 

6. In the circumstances, this O.A. is disposed 

of as infrictuous. 

I 
MEMBER (JUDICIAL) 

RK/SD 


